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To, ;
The Registrar, _.
National Green Tribunal|
Principal Bench, New D¢lhi,

Subject- Factual and Action taken Joint Committee report in com liance of order dated

02.02.2024 in_0.A. No. 698/2023 “Kaushalya Sharma_V/s Mathura Vrindavan
Development Authority & Anr. ]

Respected Sir, .
In the above noted case Hon’ble Tribunal has given following recommendations:-
‘1. Project proponent to obtain Occupancy certificate from MVDA and NOC from UPPCB respectively.

2. Project proponent to obtain permission from CGWA/CGWB for withdrawal of ground water from
Bore wells installed inside premises. .

3. Project proponent to operaté DG set only after ensuring appropriate stack height. ’

4. Project proponent to ensure that RWH is cleaned and RWHs are made operational as per norms and
only rain water is discharged into RWH pits.

5. Project proponent to ensure Green Belt and parking norms as per approved plan of MVDA.

6. MVDA to provide status and ensure compliance of Green Belt and Parking norms as per approved

plan of MVDA?” - ,

In compliance of above recommendation UPPCB Officers visit the site inspection report is annexed as
Annexure No.-1) and find that project proponent have comply the direction regarding green belt development
and obtaining permission from CGWA for withdrawal of ground water from Bore wells installed inside the
premises. Project proponent have make appropriate stack height of D.G. set (Photographs are annexed as
annexure-2).

Project proponent have been also obtain CTO for pollution department vide letter No
2064lSfUPPCB!Mathura(UPPCBRO)/CTOfbutthATHURAQOZfi Dated-10.04.2024 Copy is attached as

Annexure No.-3. o
Accordingly a factual report is being submitted with the present letter for kind perusal and further
action in this regard. : , :
Your faithfully,
Enclosure-As above. .
Regiorial Officer

C.C :- For Kind information please:-

Member Secretary, .UP Pollution Control Board, Lucknow.

District Magistrate, Mathura.

Sri Pradeep Mishra, Advocate H’ble N.G.T., New Delhi.

Chief Environment Officer (Circle-4), U.P. Pollution Control Board, Lucknow.
Chief Law Officer, U.P. Pollution Control Board, Lucknow.
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Uttar Pradesh Pollution Control Board

%}i‘*‘w' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2120764, Emai: info@uppeb.in, Website: wwrw uppch.com
2064lSfUPPCBMBtllIlra(UPPCBRO)J’CTOH)l]ﬂl!MATHURAfZﬂZ‘l Date: 10/04/2024
To,
M/s
PARAS REALTECH LIMITED
GH-06, RUKMANI VIHAR, VRINDAVAN, MATHURA Application Id-

25495177

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to PARAS REALTECH LIMITED located at GH-06, RUKMANI VIHAR,
VRINDAVAN, MATHURA. subject to the provisions of the Water Act, Air Act and the orders that may

be made further and subject to following terms and conditions :-

. This CCA PARAS REALTECH LIMITED granted for the period from 01/04/2024 to 31/03/2026 and
valid for manufacturing of following products,

S (Product Quantity ' Unit

No ?

I |Colony Total Areca- (6997.90 Numbers/Year
6997.90 SOM

2 |Total Buildup area- |13593,04 Numbers/Year
13593.04 SQM |
(Block 1-8) J

2. Conditions under Water(PrevenﬁuQn and Control of Pollution) Act -1974 as amended -
(i) The daily quantity of effluent discharge (KLD) :-

| Kind of Efffuent Quantity(KLD) | Treatment facility Discharge point

Domestic 90.0 KLD Terminal STP Nagar Nigam
. Drain

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

.

Industrial Effluent Quality Standard

’ S.No. ____ Parameter ___ Standard

v R W W WS v v e
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phonc/email with a report in this regard to be
dispatched immediately. i . oo
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

IS No. Parameters Standards

[ 1 pH 6.5 t0 8.5
[ 2 BOD (mg/L) 30 mg/l
[ 3 TSS (mall) 100 mg/l

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

§ No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source :
1 DG Set- Diesel 1 Particulate | As per norms
L 62.5 KVA S Matter
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediateljr

(1) The unit will not use any type of restricted fuel. _
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial,j Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq }

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
751 170 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the followirg specific & general conditions, Non compliance of any provision of
this CCA éncj provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

i
i
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http:/www.upcep.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the datc of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is riot
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point j
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.,

Specific Conditions:-

SCHEDULE - A .
1. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least

30 days before the date of expiry of this consent.
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/2. The industry shall immediately submit the revised application for consent to

change in the trade effluent, raw material used and processes employed,

3. a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder, wind dircction recorder. 4.
The applicant shall not change or alter cither the quality or the quantity or the rate of the discharge or the
route of discharge and shall not change or alier cither the preseribed quality or the rate of emission without
the previeus written permission of the Board,

S. Any up-set condition in any of the plant/plants of the factory,
effluent discharge and/or result

this Board in the event of any

which is likely to result in, increased
violation of the standards mentioned above, shall be reported to this Board
by fax / e-mail / telegram under intimation to the Collector and District Magistrate,

6. In case of such episodal discharges / emissions mentioned in item 5 above, the industry should take
immediate action to bring down the discharge / cmission below the limits prescribed in this order.

7. A good house keeping shall be maintained both within the factory and in the premises. All hoods, pipes,
valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the effluent collection
system only and shall not be allowed to find their way into storm drains or open areas.

8. ). The industry shall carryout analysis of waste water discharges or emissions through chimneys, for the

parameters mentioned in Schedule — B of this order at regular intervals. b). The industry shall maintain
following records to accessible to the Board, whenever required. 1. Analysis reports of waste water/
emissions. 2. Log book for operation of pollution control systems. 3. Inspection book.
9. The applicant shall at his own cost get the samples of emissions / effluents collected and analysed from
the U.P.P.C.B. and other Laboratories which are established as per the guidelines and norms of MoEF&CC
and CPCB for the parameters indicated in Schedule - B and shall submit in duplicate the reports thereof to
the Board every month.

10. Separate power connection with energy meter shall be provided for the Pollution Control Equipments
and record of power consumption and chemicals consumption for the operation of pollution control
equipment shall be maintained separately.

11. The applicant shall submit Environment statement before 30th September every year as per Rule No.14
of E (P) Rules, 1986 & amendments. The unit shall submit balance sheet/C.A. Certificate on quarterly basis

for verification of consent fee. If consent fee are shortage then difference fee are liable to pay by unit as per
rule.

12. The applicant shall comply with the directives / orders issued by the Board in this order and at all

subsequent times without any negligence on his part. The applicant shall be liable for such legal action

against him as per provisions of the Law / Act in case if non-compliance of any order/directive issued at any
time and/or violation of the terms and conditions of this consent order.

13. The applicant shall furnish to the visiting officer and / or the Board any information regarding the
construction, installation or operation of the effluent treatment system / air pollution control equipment /
secured storage area of Hazardous Waste and such other particulars as may be pertinent for preventing and
controlling pollution, :

14. The industry is liable to pay compensation for any environmental damage caused by it, as fixed by '_che
H'on'blc Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and Uttar
Pradesh Pollution Control Board.

15. All the rules & regulations notified by Ministry of Environment, Forests & Climate Change,
Government of India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed. !

"16. All the rules & regulations notified by Ministry of Law and Justice, Government of India regarding
Public Liability Insurance Act, 1991 shall be followed,
17. The applicant shall exhibit the Consent order of the Board in the factory premises at a prominent place

for the information of the inspecting officers of the different departments.
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18. Not with standing anything contained in this conditional letter or consent, the Board hereby reserves the

right and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and Hs
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and its
amendments thereof to review any and/or all the conditions imposed hercin above and to make such
variations as deemed fit for the purpose of the Acts by the Board,

19. Industry shall abide by directions given by Hon’ble Supreme Court, High Court, National Green
Tribunal, TTZA, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection

and safeguard of environment from time to time,

SCHEDULE - B

Special Conditions:

01. The industry shall comply with ambient air quality standards of SO2 - 80 g/m3; NOx - 80 g/m3, PM2.5 -

60 g/m3 ; PM10 — 100 g/m3 ; and other parameters as notified by MoEF & CC, GOI vide notification
No.GSR 826(E), dated 16.11.2009 during operational phase of the project.

02.The industry shall meet the following National Ambient Air Quality standards in respect of Noise. Day
time (6 AM to 10 PM) - 75 dB (A) Night time (10 PM to 6 AM) - 70 dB (A)

03. The industry shall not increase the capacity beyond the permitted capacity mentioned in this order,
without obtaining CTE & CTO of the Board.

04.Proper handling, storage, utilization and disposal of all the solid waste should be ensure in
environmentally sound manner.

05.The following Rules and Regulations notified by the MOEF & CC, GOI shall be implemented. a) E-
Waste Management Rules, 2016. b) The Plastic Waste Management Rules, 2016. ¢) Hazardous and other
Wastes (Management & Transboundary Movement) Rules, 2016.

06. Greenbelt of adequate density & thickness shall be developed & maintained all along the periphery in
an area of 33% of total project area.

07. The industry shall ensure that there shall not be any change in the process technology, raw materials and
scope of working without prior approval from the Board.

08.The industry shall provide & operate the following dust containment / suppression measures to comply
with standards prescribed by the Board. a) Shall construct wind breaking wall all around the periphery of the
site. b) Shall install machinery in a closed shed. ¢) Shall provide bag filter to mitigate fugitive dust
emissions from process section and hotse the bag filter in closed shed. d) Shall store all the raw materials' &
products in closed sheds only. e) Shall regularly undertake cleaning & wetting of ground at your premises. f)
Shall provide & operate water sprinklers at all dust emanating sources.

09. All the pollution control equipment / measures installed by the industry should be intact during the
consent period & test report of ETP outlet will submit on quarterly basis.
10. The industry shall comply with all the directions issued by the Board from time to time & use non
cyanide process/non cyanide based chemicals,
11. The industry shall submit condition wise compliance report of this CTO order to the Regional Office,
Mathura regularly on a half yearly basis by 1 st January and 1 st July of each calendar year.
12. Concealing the factual data or submission of false information / fabricated data and failure to comply
with any of the conditions mentioned in this order may result in withdrawal of this order and attract action
under the provisions of relevant pollution control Acts.
13. The Board reserves its right to modify above conditions or stipulate any additional conditions including
revocation of this order, in the interest of environment protection, .
14. The unit should produce land use cértificate within month failing which the consent may be revoked. .
15. Unit shall ensure that domestic effluent discharge through Septic Tank, Soak Pit/STP as per norms,
16. Unit shall be ensure the domestic effluent should be treated by STP and Treated STP effluent will be

used in horticulture. ;
17. In case of failure to comply with any of the consent conditions, the consent order issue to you stands
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mmatically revoked without any notice on this behalf,
au

Copy to:

Chief Environmental Officer (Circle-4), U.P. Pollution Control Board, Lucknow

Pankajjpeies,
Yad ay i gy

Regional Officer

MATHURA
Pankaj |5t ases
Yaday /- e

Regional Officer

MATHURA
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